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Pay4M aa o f f a  i — t  O n u w M t  
te n a k  b  M b k tn y

• It* . 8 M  X . lu  a—M i 
M  f a w f e i
Shri K. " -------u
Shri C. K. Chakrapaal:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether there is a proposal lor 
a revision of the scale of pay of 1,400 
ex-French Government Employees 
who entered into service before the 
liberation ol Pondicherry;

(b) whether any representation 
from the employees has been received 
for the grant of Dearness Allowance 
and Children allowance; and

(c) if so, the action taken thereon?
The Minister of State is  the Minis­

try ef Homo Affalm (Shrl Vidya 
C k u u  Shukla): (a) No; Sir.

(b) Yes, Sn.
(c) The demands ol the ex-French 

employees were carefully considered 
and the Pondicherry Government were 
asked to give option to these emplo­
yees to retain either their ex-French 
conditions of pay etc. or come over 
to Madras scales of pay etc. with the 
assurance of protection of their exist­
ing emoluments.

W ltM w w l ef Ceaa»-Ftre
*1096. ShrUnatl Tarkeshwari Slnha: 

Shd K. P. Slach Deo:
Shri Vishwa Nath Pandey: 
Shri Hladh— Katskl:
Shri N. Pk T.sskar:
Shri Shrl Gopal Ssfcoo:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Government have 
received representation Irotn various 
■actions in Manipur seeking imme­
diate withdrawal of the cease-fire 
agreement with the underground 
Nagas over three Sub-Divisions ol 
Tamenlong, Mao and Ukhrul because 
a* th» recant increased violence by 
the Nagas; and

(b) if so, Government's reaction in 
regard thereto?

The Minister ot Home Affairs (Shri 
Y. 9. Chavaa): (a) Government of 
India have received no such repre­
sentation.

(b) Does not arise.

Case against BlrU Group of Textile 
Mills

*1097. Shri Jyotirmoy Basu:
Shri P. Gopalan:
Shri Yogendra Sharma:
Shrl Chaafea Shekha* Singh: 
Shrimatl Sharda Mukerjee: 
Shrl SMheahwar Prasad:
Shrl Ramavatar Shastrl:
Shri K. M. Madhnkar:
Shri Y. S. Kushwah:
Shrl iKdrajit Gupta:
Shrl R. Barua:
Shri Bhogendra Jha:
Shri Bom Klshan Gupta:
Shri Hukam Chand Kachwal: 
Shrf Nlhal Singh:
Shri Onkar Lai Berwa:
Shri Sarjoe Pandey:

Will the Minister of Heme Affairs 
be pleased to state:

(a) whether the Central Bureau of 
Investigation have recently registered 
a case against the Birla Group of Tex­
tile Mills alleging evasion of the Cen­
tral Excise duty;

(b) whether any searches have been 
conducted; and

(c) if so, the result thereof?

The Minister e f I o m  Affairs (Shrl 
Y. B. Chavan): (a) and (b). Yes, Sir. 
The Central Bureau ol Investigation 
has on 13th June, 19(7 registered a 
case against eight Itextile Mills of the 
Birla Group m respect of certain 
allegations including those of evasion 
of Central Excise Duty, and carried 
out searches.

(c) Records relevant to the ease 
have been seized and they are undar 
scrutiny.




